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are hela out to them and allurements are
alsa being offered to them. The freedom
of the Indian Press is sought to be silen-
ced by those -who are waging the war
against Irag. This is a war against the
sovereignty of a nation. This is a war
against the freedom of the Indian Press.
We: cannot tolerate this. I wish the Prime
Minister speaks on this subject,

THE ° PRIME MINISTER (SHRI1
CHANDRA SHEKHAR): Madam, I have
patiently heard Mr. Gupta. He quoted from
-a letter which has been written by some
diplomat. I do not know whether he is a
diplomat or some official.

SHRI GURUDAS DAS GUPTA: He is
a diplomat. I mentioned. He is a Minister
and Deputy High Commissioner of the
British Embassy.

SHRI CHANDRA SHEKHAR: There
is nothing threatening in it. But the letter
is not in gogd taste. I cannot pass any
judgement until and unless I Xnow what
article the journalist wrote. In a free
country, people are free to express their
opinion. If the article is in the same way,
the reply may be totally justified. This is
not 3 matter on which a diplomat can be
sent back,

The other remark which has been made,
is unfortupate; our journalists being al-
lureci by any foreign mnssxon 1 have not
that poor opinion .about “our journalists,
If some people are making this attempt,
it should be spurped. I have very high
. opinjon about our journalists and I am
quite sure, they will withstand any pres-
sure; they will not be pressurised.

¥ there is anything which is out of the
‘way,. surely, the Government will take
action, .but nof because certain people use
certain types of language. Words do not
.catch, anybody's tongue. I do not know
what has. been. wriiten in the article and
wiat is the reply. Until .and unless I.see
it. T cannot pass any remark. T am sure
hat our. jourpalists will not be influenced.
Fhreatening is a different thing, But in
regard to influence, it is part of diplomatic
work, They try to influence. It is for that
purpose they are here. They must be
try to influence them, but threatenmg is
not allowed. If any threatening is there,
we shal! not allow
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SHRI KAPIL VERMA (Uttar Pradesh):
I must say that our Indian journalist will
not be.influenced by anybody. They are
strong enough. They have taken part in
the freedom struggle. No outsider, no
diplomatic staff can influence or succeed in
bulling us or put us on the wrong path.
There is no question like this. (Interrup-
tions).

" THE DEPUTY CHAIRMAN: Now that
letter is over. The Prime Minister has re-
plied. I think it is closed now.

SHRI GURUDAS DAS GUPTA: The
Prime Minister should have been more
eategorical. It is not a question of lan-
guage, it is a question of audacity.

CBI REPORT ON BUGGING OF
TELEPHONES

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Madam Deputy Chair-
man, I want to draw the attention of the
Prime Minister and the House to a very
important and serious matter. The CBI
has submitted a report to the Government
in respect of telephone tapping sometime
past, All the leaders of the Opposition
have sent a letter to the Chairman in this
regard only two days back and we re-
quested him that we want to raise this
issue on the floor of the House.

AN HON. MEMBER: Let the CBI
report be laid on the Table of the House,

SHRI M. S. GURUPADASWAMY:
This is a serious, blatant. breach and vio-
lation of the privileges and rights of
M.Ps, leaders, M.L.As, Ministers political
party headquarters, ex-M.Ps, cutting across
all political parties and a part of it has
been published. . . (Interruptions) .

THE DEPUTY CHAIRMAN: The
Chairman ‘has permitted him. I will permit
you also. If your special mention is there,
I will permit you also.

SHRI A. G. KULKARNI (Maharash-
tra): When?

" THE DEPUTY CHAIRMAN: After he
finishes, not together.

SHRY M. S. GURUPADASWAMY:

"Part of this report has appeard in ‘India

Today’ and this has been going on for a
number of years;, Only sometime back
when my friend, Shri Chandra Shekhar,
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raised this issue- of phone tapping, he
said that his house had been bugged and
his phone was tapped. This was raised by
him and the Lok Sabha took notice of
his complaint. (Interruptions). He repeat-
edly asserted that his phone was being
bugged.

THE MINISTER OF COMMERCE
WITH ADDITIONAL CHARGE OF THE
MINISTRY OF LAW AND JUSTICE
(SHRI SUBRAMANIAN SWAMY): Al
the three phones.

SHRI M. S.© GURUPADASWAMY:
Here the CBI has given this report. Maay
important names are there—names belong-
ing to the Congress party, names belong-
ing to our party, Communist party and
various_ important citizens of India.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh); Including the name of
Mr. Jayalalitha,

SHRI M, S. GURUPADASWAMY: 1
consider it is a very serious matter. It is
a gross breach of all the laws of the land,
propriety. It is an infringement. This has
caused grave infringement on the rights
and liberty of the citizens of India. This
is a grave violation of all the rules. This
does not concern my party alone, this con-
cerns all of us. Therefore, I am not making
any partisan attack at all.

SHRI PARVATHANENI UPENDRA:
Shri K. C. Pant’s telephone was tapped.

SHRI M. S. GURUPADASWAMY:
Phones of Shri K. C. Pant, Ms Jayalalitha
Shri Bangarappa, have bten tapped. Al
these names, Kumaramasgalam, Antulay—
various names—have been given. I want
the Government to placs this report on
the Table of tht House. ‘And this has got
to be debated and -Parliament should sug-
gest action against those people who are
responsible for violation and infringement
of the law, whoever it is, On this issue
the Prime Minister was very vocal wken
he was an ordinary Member of the Lok
Sabha. Now he is the Prime Minister of
India and there is a report, fhose who
are responsible for this breach of law and
propriety and ' grave ‘infringement of the
rights of the citizens of Jndia should be
identifled, responsibility should be fixed
and they should be punished. Y demand
that the report should be placed on the
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Table- of the House, there should be a
full-dress debate, action has got to be sug-
gested by Parliament and Government
should not shirk its responsibility in plac-
ing this report on the Table of the House.

SHRI DIPEN GHOSH (West Bengal)
Madam ... (Interruptions) .

SHRI PARVATHANENI UPENDRA:
The Prime Minister is present. Let him
please listen to us also. He can wait for
some time.

THE ~ DEPUTY CHAIRMAN: Mr.
Prime Minister, Mr, Kulkarni has also
given a Special Mention.

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): About this
only? ‘

THE DEPUTY CHAIRMAN: Yes, the
same thing. So I will allow him also to
speak. ... (Interruptions). ..

SHRI DIPEN GHOSH: Before the
Prime Minister reacts, we have certain
points to make. ... (Interruptions)...

THE DEPUTY CHAIRMAN: Let Mr.
Kulkarni speak first. Then I will decide
what to do—not now. (Inferruption:)..
We can't have a full-fledged discussion on

. .(Interruptions) ... Just a minute;
please sit down. .. (Interruptions).. .

SHRI PRAMOD MAHAJAN (Maha-
rashtra): I had given notice of this Special
Mention. If somebody hijacks my Special
Mention, goes to the Chairman and gets
permission, this is not the system.,

THE DEPUTY CHAIRMAN: I don't
know that. You inquire from the Chair-
man and the Secretariat. That is not my
job. 41l

SHRI PRAMOD MAHAJAN: This was
given only three days back. I had given it
five days back and yon don't allow me.

. . (Interruptions).. . ’

THE DEPUTY CHAIRMAN: Don’t
get agitated, T will inquire why your Spe-
cial Mention was hijacked. ... (Interrup-
tions)... I will fad out.

SHRI JAGDISH PRASAD’ MATIHUR
(Uttar Pradesh): ‘Why should it be hijac-
ked by somebody else? ...(Interraptions).
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SHRI PARVATHANENI UPENDRA:

Give us one minute each.

THE DEPUTY CHAIRMAN: No.
When Chairman allowed Mr. Gurupada-
swamy, it was. in consideration that he
would be speaking for all of you.

SOME HONOURABLE MEMBERS:
No. ...(nterruptionsy...

THE DEPUTY CHAIRMAN: But you
cannot have a full-fledged discussion on it.

SHRI V. NARAYANSAMY (Pondi-
cherry): Madam, kindly allow us also...
(Interrupiions) . . .

SHRI PARVATHANENI UPENDRA:

To save postage we don’t put all letters
in one cover dnd post it. We have to spend
one rupee for each letter.

SHRI M. S. GURUPADASWAMY:
Madam, I request you to hear other lea-
ders also. ...(Interruptions)..

THE DEPUTY CHAIRMAN: Mr.
Balu, -pleast sit down. At least, let. the
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Member speak. He is already on his feet.
You can’t hijack him nod. Please sit down
take your seat. .. (Interruptiansy... 1
heard you. I can see and near both of
you. Sit down.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Please allow us also. ...
(Interruptions) . .

THE DEPUTY CHAIRMAN: On
phone tapping? . .(Interruptions)... That
is some other matter. After the telecom-
munication matter is over, we will take it
up.

SHRI M, M., JACOB (Kerala): Madam,
if you allow many people to participate,
then, ...(Interruptions). .

THE DEPUTY CHAIRMAN: Let Mr.
Kulkarni speak. He has a Special Mention.
I am allowing him. . (Interruptions)...
Please take your seats, I have allowed only
Mr. Kulkarni, nobody else ... {Interrup-
tions).. . . H

Now order in the House, Yés Mr. Kul-
karni.

SHRI A. G. KULKARNI: Madam De-
puty Chairman, I am thankful to you. I
have also the same complaint. My special
mention was hijacked. The Chairman has
allowed Mr. Gurupadaswamy. I have no
objection. Anyway, I want to make . ...

THE DEPUTY CHAIRMAN: I am
happy that only the special mentions have
been hijacked, not Members of Parlia-
ment, .

SHRI'A. G. KULKARNI: 1 do not
know w?at they will do.

I am drawing the attention of the Prime
Minister to "the news item abou: what he
mentioned. I have also read it. Everybody
has read it, The whole point is not whether
my friend, "Mr. Chandra = Shekhar, has
mentioned it in the last Lok Sabha,
whatever it is. T used to go fo Mr. Chandra
Shekhar'’s " résidence many times, I also
found- that ‘there was something going om.

" So, we used to call him out and say, “we
. shall sit in the garden." You speak with us

in -the garden » Th'at is a fact.

SHRI JAGDISH PRASAD MAT‘HUR
What were - you conspmng?
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SHRI A. G. KULKARNI: I will tell
you everything. Mathur Saheb. Just take it
slowly.

So, Madam, what this report of the CBI,
the special investigation bureau, has stated.
I do not know. But it will be in the interest
of the Government to lay it on the Table
of the House, as a friend I advise,

Madam Deputy Chairman, there is an-
other friend of mine, Dr. Subramanian
Swamy,

SHRI SUBRAMANIAN SWAMY. I
don’t want you to say “friend.” You say
“honourable friend.”

SHRI A. G. KULKARNI: Dr. Subra-
manian Swamy, an honourable Member
of this House, whether he is a friend or
a foe, is there. He must be annoyed. But
Madam Deputy  Chairrian, it was Dr.
Swamy who raised this issue of tapping cf
teleshones a year back againsi Mr. Hegde.
Dr. Swamy raised this issue The [Iouse
itself suggested that the draconian law
passed in the eighteenth century needs
a replacement and that it must follow the
present palitical set-up. Madam, though
at that time th V.P. Singh Government
promised that it would bring in the neces-
sary legislation ... (Interruptions)

SHRI JAGESH DESAI (Maharash-
tra): They made so many promises.

SHRI A. G. KULKARNI: It made the
promise in the  discussion in the Lok
Sabha. But it is still not coming to the
extent it is necessary.

I do not know why Mr. Hegde has
taken so much trouble about the value-
based politics etc. and resigned. Now
there is no necessity of resigning at all.
One must stick to the chair whatever may
happen because this is the present value-
based politics. The definition of “value-
based politics” is the chair, and the chair
is more important than anything else. So.
Madam Deputy Chairman, I request
through you....

SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, he is casting aspe:sions
on you. '
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THE DEPUTY CHAIRMAN: My
Chair is important, Don't worry.

SHRI A. G. KULKARNI: You get that
Chair, I don’t mind. Madam  Deputy
Chairman, lastly T want to say that we
have got examples right from Watergate.
So, tt is high time that the Prime Minister
applies his mind. First he should place
the report on the Table of the House on
behalf of the Government. Otherwise, 1
have seen that that report is being distri-
buted to the Members of the f{ouse. Any-
body can come and place it. But the basic
point, Madam, is that the dreaded intel
ligerice agencies like the I.B., then the
Police Commissioner, it has been men-
tioned. ... : :

SHRI PARVATHANENI UPLNDRA:
The RAW.

SHRI A. G. KULKARNI: Intelligence
agencies means everything, Even if Mr.
Upendra has got one, it is an intelligence’
agency. It has been mentioned that the
Intelligence Bureau and even the Police
Officers order tapping without the requi-
site permission and authority as provided
in the law. So, I hope that the Prime
Minister will see that a law i3 immedia-
tely enacted as early as possible to stop
all this. I think the Government which
Mr., Chandra Shekhar is heading, will last
till that law is enacted.

THE DEPUTY CHAIRMAN: M. Pra-
mod Mahajan, (Interruptions) No. At
least let me allow those who have said
their Special Mention has been hijacked.
Let me bring them back to the House,
please. B .
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THE DEPUTY CHAIRMAN: I will not
allow like that. That is not proper. Please
sit down.
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1 will not allow like this. He is not yield-

ing. He is already on his feet, He has to
finish what he is saying.

SHRI NARESH C.
you allow me, Madam.

PUGLIA: Then

THE DEPUTY CHAIRMAN: When we
have a subject before the House, we cans
not hijack like that, T know every Mem-
ber has very important things to say, but
we have to go in a proper order. So, help
me in running the House in proper order.
I will allow you, but not just now.
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THE DEPUTY CHAIRMAN: Please
sit down. The matter is not over. Let me
finish this. The Prime Minister is goiny
to react. ...(Interruptions)..

SHRI T. R. BALU (Tamil Nadu):
Madani, heis the affected person. So you
should allow him. -

THE DEPUTY CHAIRMAN: Mr.
Bali, it is-not necessary for your lead-
er to be protected so much. I think, he
can defend himself very well, He has
the ‘protéction of the Chair like »ny
other Member. I am just saying that
the matter has been referreg to by
three Members—Mr, Gurupadaswamy,
Mr. Kulkarni and -...(Interruptions)

... Thig is the way you people be-
have.

SHRI M. S. GURUPADASWAMY:
Please allow the leaders of various
groups also to speak.

THE DEPUTY CHAIRMAN: It is
all right.. Unfortunately Members do
not have the patience.

SHRI S, K T. RAMACHANDRAN
(Tamil Nadu): If you allow a Mem-"
ber from each  party to speak, you
should .allow u. also to speak,

THE DEPUTY CHAIRMAN: There’
is no diseusion before the House on
this subject. It was a matter of spe-
cial mention. Now, it is not a party
affair. It is an issue which was raised
by three Members and they have al-
readyl spoken on i, ° You can say
that you associate with it because 1’
cannot allow the time of the House to
8o on like this on issues which have
not been listed officially. If is not
proper also.

SHRI PARVATHANENI UPENDRA ;"
We have also signeq the letter which

was sent to the Chairman., Yoy must
allow ug alse,
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THE DEPUTY CHAIRMAN; I can-
not go beyond the purview ©of the
Chairman,

THE LEADER OF THE HOUSE
(SHRI YASHWANT SINHA). Madam
Deputy Chairman, the Chairman had
permitted Mr, Gurupadaswamy to
raise a matter on behalf of many col-
leagues. ... (Interruptions)_. ..

SHRI M. S. GURUPADASWAMY:
All the leaders have signed the letter.
. (Interruptions)..

THE DEPUTY CHAIRMAN: Mr.
Gurupadaswamy, I do not agree with
it.

SHRI YASHWANT SINHA: I am
quoting Mr., Gurupadaswamy only.
He said that many leaders of political
groups have got together and decided
to raise this issue, He raised it in
this House ang two other people have
also raised’ this issue, The Prime
Minister is fortunately here in this
House and he is prepared to respond
to it

SHRI CHANDRA SHEKHAR: It
You want to hear; otherwise...

SHR] YASHWANT SINHA; Now,
if you want to hear the Prime Minis-
ter, give him a chance. Are we enter-
ing into a debate? . . (Interruptions)
... Madam Deputy Chairman, my
point is, are we entering into g derate
on this issue? Are we going to debate
every issue which is raised? (Inter-
ruptions).

THE DEPUTY CHAIRMAN; Just a
minute. (Interruptions). Mr. Upendra,
you were alsp .a Minister, You under-
stand, Just sit down, Please take
your seat. (Interruption). Don’t use
that kind of an expression or language
There is no neeq to be agitated. (Inter-
ruption). I am not rigid at all. (Inter-
ruption). I have to be because ...
(Interruptions) ... 1 have the listed
business. (Interruption). Don't try to
argue. I have allowed everybody lis-
teq here, Your name is not there.
Where is your name? Is your rame
there? (Interruption) ;
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SHRI SUBRAMANIAN SWAMY:
You should get up and address the
Chair. You should not sit down and
address the Chair like this, (Interrup-
tions),

THE DEPUTY CHAIRMAN: It does
not matter. He has a right to speak.

SHR] SUBRAMANIAN SWAMY: He

cannot sit down and address you. He
must stanq up and address you, (In-
terruptions).

SHRI V. NARAYANASAMY: We
know why you are angry, (Interrup-
tions).

THE DEPUTY CHAIRMAN: Please
take your seats,

SHRI DIPEN GHOSH: Madam
Deputy Chairman, I want to make onl?
sentence, In this House ...(Interru
tions), '

THE DEPUTY CHAIRMAN. Con-
trol your own Iriends first before I
can hear you.

SHRI DIPEN GHOSH: In this
House, the complaint of telephone-
tapping ... (Interruptions) ... of

certain M.Ps, including Mr. Chandra
Shekhar, was raised by Mr., Subra-
manian Swamy. (Interruptiors). He
raised thig complaint, I would only
reming you that at that time, when
Mr, Subramanian Swamy raised the
issue of the complaint of Mr. Chandra
Shekhar’s telephone being tapped, it
was discussed here. (Interruptions).

SHRI P. SHIV SHANKER (Guja-
raty; Madam, are you allowing a dis-
cussion on this?. The Prime Minister
wants to speak. If he is prepared to
hear, let him hear.

"THE DEPUTY CHAIRMAN: I am
not allowing any discussion. (Inter-
ruptions). I am not permitting any dis-
cussion because the Chairman did not
permit anybody else, I have to run
this House on a proper order. (Inter-
ruptions). Please take your seats.
When the letter was sent to the Chair-
man, the Chairman, in his -wisdom,
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allowed Mr, Gurupadaswamy to speak.
(Interruptions). Just a minute, Please
have patience fo hear somebody else
also. Then, Mr. Kulkarni ang Mr.
Mahajan said that they hag also §ub-
mitteq a special mention, As a #pe-
cial consideration of the special men-
tion, I allowed them both. (Interrup-
tion). All right, He was also permit-
ted. (Interruption). He was overlooked
by the Chairman. (Interruption), Keep
quiet. ] think one shouly learn cer-
tain decorum in the House. How can
I allow a discussion on it when the
Chairman did not permit it?

SHRI DIPEN GHOSH: I am not
asking for a discussion,

THE DEPUTY CHAIRMAN: Then
what are you asking for?

SHRI DIPEN GHOSH: Let the
Prime Minister assure us that the re-
port will be laig on the Table. (In-
terruptions).

THE DEPUTY CHAIRMAN: You
are not allowing him tg speak. He
stood up twice to speak. (Interrup-

tion), My phone is not being tappEd' ‘

Don’t worry.

SHR] CHANDRA SHEKHAR: I can
well understang the concern of Mem-
bers about the report that they have
received from some quarters. My
friendn Mr, A. G. Kulkarni has got
that report. It is true that there is a
report. But I am sorry to say that 1
cannot{ share the Treport with the
House. (Interruptions).

SHR] DIPEN GHOSH: Why?

SHRI PARVATHANENI UPENDRA:
Why? (Interruptions), You made a
false charge against the Government.
(Interruptions).

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh): Thig is the report, I lay it
on the Table. (Interruptions).

SHRI PARVATHANENI UPENDRA:
That is the report.
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SHRI DIPEN GHOSH: Mr. Subra-
manian Swamy wanted the CBi to in-
quire, The CBI has investigated. Why
shoulg not that report be tabled here?
(Interruptions), It js an affront to Par-
liament. (Interruptions).

THE DEPUTY CHAIRMAN: It is
very unfortunate that a Member like
Mr. Gandhi should do this, Does not
he know the rules of the House that
without my permission it cannot be
laid on the Table of the House? He
should not have done that. (Imterruption)
I as very sorry that though Mr, Raj
Mohan Gandhi knows ¢he rules of the
House, he cannot lay anything on the
Table of the House. He should not do
it. It is not proper. (Interruptions)

SHRI PARVATHANENI UPENDRA:
Anybody can do it. (Interruptions).

THE DEPUTY CHAIRMAN: Let
the Prime Minister speak .(Interrup-
tions)

SHRI DIPEN GHOSH: When the
Prime Minister says that he cannot
share . (Interruptions} ... It is an
affront to Parliament, (Interruptions).

THE DEPUTY CHAIRMAN:
allow him to speak. First you should
allow him to speak, You cannot cut
him short like this. He ig the Prime
Minister of the country. Let him
speak, (Interruption). Mr. Gopalsarriy
take your seat. (Interruptions). Don't
be so agitated. I say take your seat.
(Interruntions),

You

SHRI M, S. GURUPADASWAMY:
What is the reason for withholding
the report?

SHRI CHATURANAN MISHRA
(Bihar): Madam, I am on a peint of
order.

THE DEPUTY CHAIRMAN ~ What
ig your point of order?-
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He js answereing, Please keep quiet,
(Inte'rruption).

SHRI CHATURANAN MISHRA:
You must give your ruling.

THE DEPUTY CHAIRMAN: I will
not give my ruling uniil ad unless
the Prime Minister finishes his speech,
{Inerrupions).

SHR] CHATURANAN MISHRA:
You now any citizen can get this in-
formation, Then why the Members
are deprived of it? (Interruptions),

SHRI DINESH GOSWAM]I (Assam):
Madam, I am on a point of arder.

THE DEPUTY CHAIRMAN: What
is your biont of order?

SHRI DINESH GOSWAMI:. My
point of order is that the CBI went
into the enquiry because of the de-
mang of Parliament and therefore has
the Prime Minister the right to deny
the availability of the report to Par-
liament when Parliament itself ini-
tiated the course of action for the re-
port?

THE DEPUTY CHAIRMAN: I can-
not react to it ang I say, until and un-
less 1 hear the Prime Minister fully,
I will not give my opinion, Let me
hear what he has to say. How can I
give my opinion without hearing him?
(Interruptions).

SHRI CHANDRA SHEKHAR:
Madam Deputy Chairman, the CBI
report is not the Commission of En-
quiry report. Investigating agencies
reports are not laid on tha Table of
the. House. -There has been an oc-
casion when private Members have

[ RAIYA SABHA]

laid some purportedly report of the
CBI or other agencies but never in
the history of this Parliament, the
Government has ever laid on the
Table of the House the report of the
investigating agency because it will
not be possible then for the investigat-
ing agency to function properly, Other-
wise., I have no other thing to con-
ceal or keep away the report from this
House. In order tp see that the In-
vestigatn gagency functioning effective
ly, I am constrained to say (Interrup-
tions)... What do you mean by mno,
no? (Interruptions),

SHR] s. JAIPAL REDDY (Andhra
Pradesh). Yoy are giving no reason.
(Interruptions). ,

THE DEPUTY CHAIRMAN: Let
him finish, Take your seat. (Interrup-
tion).

SHRI CHANDRA SHEEKHAR: 1
will not share... (Interruptions), I
am guided by the rules, by laws and
by conventions, I am guided by the
rules, by the laws, by the conventions

(Interruptions)

I shall also answer that point.
Interruptions)

THE DEPUTY CHAIRMAN: - 8it
down, Take your seats, Just because
you have a louq voice, you can’t inter-
rupt the House,

SHRI PARVATHANENI UPENDRA:
When no such report can be placed,
why did Yoy demand an inquiry at
that time?

(Interruptions)

THE DEPUTY CHAIRMAN:
very unfortunate that when the Prime
Minister is reacting on your request,
you are not listening to him. (Inter-
ruptions) That is not the proper way.
Let him finish his speech and then
I will allow you.

(Interruptions)
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No, I am not allowing you fo speak.
I am not allowing you to interrupt the
proceedings of the House like this. ..

(Interruptions)

SHRI CHANDRA SHEKHAR:
Madam Deputy Chairman, I waat to
correct one thing. I never askeg for
a CBI inquiry. ((Interruptions) Hea
me first. ’

SHRI S. JAIPAL REDDY: *
SHRI DIPEN GHOSH:*

SHRI CHANDRA SHEKHAR:
Certain Members raised that questim-
in the House, ...

(Interruptions)
SHRI DIPEN GHOSH:#*
SHRI SUKOMAL SEN: *

SHRYI PARVATHANEN] UPENDRA:*
*

SHRI CHATURANAN MISHRA.:*

SHRI CHANDRA SHEKHAR: The
matter was raiséd by some other Mem-
bers. For two days I did not make a sta-
temtnt. Then there were some challenge
words from my own party or the party to
which I belong. 1 am not taking the res-
ponsibility {Interruptions) ... The
Prime Minister in his wisdom ordered
the inquiry of the CBI ...(Interrup-
tions). ., .Hear me. [ am on record in
that House: “CBI js not 5 toy in the
hands of a child to be used anytime
or everytime.” I have said this at that
time. Ang this is not going to solve
the problem, C

SHRI DIPEN GHOSH: *

THE DEPUTY CHAIRMAN: Mr.
Dipen, this is not the way. 1 will not
permit this kind of behaviour when
the Prime Minister is on his legs, I
will not allow anybody, I will not
permit anybody. (Interruptions) I will
just close down this discussion. What-
ever ha ls saying, you will have to
listen., Flease sit down. I don’t want
Members shoulg get up like this and
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start interrupting him ...(Qnterrup-
tions) Any body speaking without my
permission is not going on  record.
Now they should realise that they can’t
just hijack the House lie this. (Inter-
ruptions) of course, you are doing this.

SHRI DIPEN GHOSH:*

SHRI SUKOMAL SEN (West Ben-
gal):*

SHRI S. JAIPAL REDDY. 3*

THE DEPUTY CHAIRMAN: Please
sit down., As long as T am in the
Chair, the House will run in order,
Please sit down. (Interruptions) Take
your seats, Please take Yyour seats.
(Interruptions)

SHRI CHANDRA SHEKHAR: The
CBI report is for information on the
basis of which the Governmaen: takes
action. ‘That is what the CBJ report
is meant for, On the basis of the CBI re-
port ...

SHR] P. UPENDRA: *
(Interruptisns)

THE DEPUTY CHAIRMAN. Sit
down. Please takn your seats, It is -
not going cn record. There is no point
in interrupting like this, If you take
my permission, I will allow you. (In-
terruptions) It is not going on record.
Whatever you say, he is not answer-
able to you

{Interruptions)

SHRI CHANDRA SHEKHAR: He
might have done, I might have done,
but it does not make the legal silu-
ation any different. (Interruptions)
Now you do it. I am not going to
accept it. That is where ..

SHRI DIPEN GHOSH: #*

SHRI PARVATHANENI UPENDRA:*

SHRI CHANDRA SHEKHAR: You
ome to any conclusion, 1 have no opi-
nion on that. I am giving the Gov-
ernment’s opinion. I can only say

*Not recorded.
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that the hon. Members should rouse
that I have not ordered any telephone
tapping during the last three months
(Interruptions), It is because I don't
"want that we should go into the past
and that we should not try to expose
each other. That ig what I say.

(Interruptions)

THE DEPUTY CHAIRMAN: I am
not perrnitting anybody to interrupt
the Prime Minister, Please take your
seats.

SHRI PARVATHANENI UPENDRA:*

SHR! DIPEN GHOSH: *

SHRI CHANDRA SHEKHAR: ] tell
the House firmly, categorically and
definitely, that the Government is not
going to lay the report on the Table
of the House ...{Interruptions)

THE DEPUTY CHAIRMAN: No, I
have not permitted anybody, And no-
thing will be placed on the Table
without my permission. (Interrup-
tions) Please sit down, Mr. Balu Com-
ing info the well is g different thing
ang laying anything on the Table
without Chair’s permission is a differ-
ent thing.

SHRI DINESH GOSWAMI:
Madam, ... .

THE DEPUTY CHAIRMAN: Mr.
Dinesp (Goswami, please sit down. I
will permit you. Let him flnish first.
1 promige you.
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THE DEPUTY CHAIRMAN: Let tk
Prime Minister complete his answe

SHRI T, R. BALU: *
SHRI MURASOLI MARAN: #

SHRI PARVATHANENI UPENDRA:

THE DEPUTY CHAIRMAN: I wi
not permit. Let him finish first.
(Interruptions)
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1f an agency or an officer is authorisec
by a political authority, then it js no
unauthorised tapping, It may be im:

proper, it may be irregular, but it i

not unauthorised.
(Interruptions)
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THE DEPUTY CHAIRMAN: Yes,
Mr, Dinesh Goswami.

1.00 .M.

Order, Please ...(Interruplions)...

If anybody speaks without my per-
- mission, that will pot g on rec_ord
(Interruptions) Anybody
speaking without my permission will
not go on- record ...(Interruptions)...

SHRY DIPEN GHOSH: *

SHRI CHANDRA SHEKHAR: I am
not answerable to you, Mr. Chosh, ..
(Interruptions) .

THE DEPUTY <CHAIRMAN: Mr.
Ghosh, yoy just don't get up and put
a question, It has to come through
me ...{(Interruptions)... Otherwise,
I will not permit ...(Interruptions)

SHRI CHANDRA
" Madam Deputy Chairman,
ruptions). ..

THE DEPUTY CHAIRMAN: I will

SHEKHAR:
Ve (Intef'

not allow anybody now (Interrup-
tions)... Let the Prime Minister
speak ...{Interruptions)...

SHRI CHANDRA' SHEKHAR: What
I say iz that the issue is whether the
report can be laig on the Table of the

House ...(Interruptions)...
SHRI V. GOPALSAMY (Tamil
Nadu): *

SHRI CHANDRA SHEKHAR: No.
It is not the Goebbelsian tactics adop-
ted by this Government ...(Inter-
ruptions)... It is the technique which
has' been adopted in thig House for

four decades and I think that this: -

cannot be disclussed in. the “House ...
(Interruptions). ..

SOME HON, MEMBERS: Why? ...
. (Interruptions)...

SHRI CHANDRA SHEKHAR: It is
not possible for the Government to say
... (nterruptions) ...

[26 FEB, 1991]

-sorry about it,

Bugging of Telephones 190
DR. G. VIJAYA MOHAN REDDY
(Aldhra Pradesh): *

SHRI MURASOLI MARAN (Tamil
Nadu): *

THE DEPUTY CHAIRMAN: Order,
please ...(Intemruptions)... I will
not permit anybody who is speaking
without my permission ...(Interrup-
tions) . It will not go on record

...(Interruptions)...

DR. G, VIJAYA MOHAN REDDY:*

SHRI V. GOPALSAMY, %

SHRI CHANDRA SHEKHAR: I
shall like to say ...(Interruptions)...
1 shall like to say only one word be-
cause otherwise it will create confu-
sion, Some honourable Member men-
tioned about the RAW. RAW .is not
engaged in this type of activities ..,

SHRI MURASOLI MARAN: *

SHRI CHANDRA SHEKHAR: I am
saying this ... (Interruptions) ...

SHRI MURASOLI MARAN, *

SHRI CHANDRA SHEKHAR: What
I say is that the RAW is responsible
only to get information if certain peo-
ple commit themselves with the out-
side world and if certain people feel
...(Interruptions) ...
I have nothing to say about it ...(In-
terruptions) ...But, in the electronic
field, the Government of India cannot
afford fo say that it will not get all
the information which is against the
interests of the nation. So, the RAW
is engaged only where certain people
try to establish contracts with- foreign
forces and this wil] continue jn all cir-
cumstances ...(Interruptions)...

THE DEPUTY CHAIRMAN: I have
allowed Mr, Dinesh Goswami only ...
(Interruptions).... All of you, please
sit down ...(Interruptions)... 1
have identified him only ...(Inter-
ruptions). .. Yes, Mr. Dinesh Go-
swami ...(Interruptions)...

*Not recorded.



191 CBI Report on

SHRI MURASOLI MARAN: *
THE DEPUTY CHAIRMAN: ] have

allowed Mr. Dinesh GOswami only,
only him ... (Intefruptions)... I am
not allowing anybody else ...({(Infer-

ruptions) ... Yes, Mr, Goswami.
SHRI MURASOLI MARAN. ¥

SHRI V. GOPALSAMY: .*

SHRIMATI JAYANTHI NATARA--

JAN: *

SHRI S, K. T. RAMACHANDRAN:
®

THE DEPUTY CHAIRMAN: 1 am
allowing only Mr. Dinesh Goswami
... (Interruptions)... Yes, Mr. Go-
swami. ‘

SHRI DINESH GOSWAMI: I would
like the Prime Minister to respond to one
of my questions,

I would like tfo know from the
Primje :Minister that if the repo-t ex-
poses that the privileges of the Mem-
bers have been violated, imputing that
certain Members have basa consider-
ed to be economic offenders, what is
the law and wherefrom he derives
Parliamentary conventions which give
them the authority to deny this report
to the House? (Interruptions)

SHRI "CHANDRA SHEKHAR. Let
me answer,

Madam  Deputy Chairman, my
friend knows the law better than my-

self. But the only thing is that not
for any other reason but in order to
have smooth functioning of this in-
vestigating agency certain tradition
has beep established in this House,
and because of that tradition and be-
cause of the free functioning of the
investigating agency the Government
wil} not lay -the report on the Table of
the House. (Interruptions)

*Not Irorded,
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SHRI MURASOLI MARAN: No tra-
dition, Lay the report on the Table of
the House. (Interruptions)

Madam, you said that you would
give your ruling after the Prime
Minister’s ...(Interruptions)

THE DEPUTY CHAIRMAN: I said
that the matter is over now. (Inler-
ruptions).

SHRI MURASOLI MARAN: You
said that youy would give your ruling.
(Interruptions).

THE DEPUTY CHAIRMAN: Do
what you like. 1 cannot allow the
House to go into discussion. I am not
allowing. (Interruptions)

SHRI V. GOPALSAMY: I want to
wnow from the Prime Minister
(Interruptions),

THE DEPUTY CHAIRMAN: If you
want to walk out, why are vou dis-
turbing the House?

AN HON. MEMBER: Everything is
exposed, (Interruptions).

(At this stage some hon. Members left
the Chamber)

THE DEPUTY CBAIRMAN: We are
now going to take up the Statulory
Resolution. Mr. Yashwant Sinha.
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